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Papers laid on the
Table

16 NOVEMBER

the
[Shri K. D. Malaviya]

■oaking certain amendments to
Mineral Concession Rules, 1949: -

(1) JJotification No. Mil-J.52 (59/56
dated the 4th September, 1056.

(2) Notification No.
^ Mn-153(37)/55,. 'dated the

15th September, 1956.
(3) Notification No.

Mn-152(37)/55, dated the
19th Septemer, 1956.

(4) Notification No. 
Mn-152(269)/53, dated the 
3rd October, 1956.

(5) Notification No.
Mn-157(12)/56, dated the 8th
October, 1956.

IPlaced in Library. See No, S-443/56J,.
Notifications under Sea Customs

A ct

The Minister of Revenue and De­
fence Expenditiire (Shri A. C. Guha):
Sir, I beg to lay on the Table a copy
of each • of the following Customs 
Notifications, under sub-section (4) of
section 43B of the Sea Customs Act,
1878 as inserted by the Sea Customs
(Amendment) Act, 1953:

(1) Notification No. 53, dated the 
14th July, 1956.

(2) Notification No. 54, dated the
14th July, 1956.

(3) Notification No. 76, dated the
22nd September, 1956.

[Placed in Library. See No. S-444/56I.
President's A cts re Travancore-

COCHIN

The Minister In the Ministry of 
Home Affairs (Shri Datar): Sir, I beg
to lay on the Table a copy of each
of the following Acts, under sub- 
aecUon (3) of section 3 of the Tra-
Tancore-Cochin State Legislature
(Delegation of Powers) Act, 1956:

(1) The Holdings’ (Stay of Ex­
ecution Proceedings) Second

, Amendment Act, 1956 (I^resir
dent'^ Act No. 6 of 1056). 

 ̂ [Placed in Library. See Ho. 
5-445/56].

(2) The Travancore-Cochin
Irrigation Act, 1956 (Presi«

■ - . dent’s Act No. 7 of 1956).
IPlaced in Library. See No,
S-446/56].

(S) The 'nravancore-Cochin In­
terpretation and General^
Clauses (Amendment) Act,. 
1956 (President’s Act No. 8 
of 1956).
[Placed in Library. See No  ̂
S-447/56]. .

<4X The Municipal (Amendment>
Act, 1956̂  (President's Act
No. 9 of 1956).
[Placed in Library. See No-̂  
S-448/56].

(5) The Travancore^Cbdiin Com­
pensation for Tenants Im­
provements Act, 1956 (Presi­
dent’s Act No. 10 of 1956). 
[Placed in Library. See No­
S-449/56].

(6) The Travancore-Cochin Lime-
Shells (Control) Act, 195» 
(President’s Act No. 11 o f
1956). [Placed in Library.
See No. S-45Q/56].

Draft CdNSTmmoN for Jammu  ani> 
Kashmir

Shri Datar: Sir, I beg to lay on the
Table a copy of the Draft Constitu­
tion for Jammu and Kashmir as
introduced in the Constituent As­
sembly of the State. [Placed in. 
Library, See No. S-451/56].

1956 Staikement re fntema^ 266
tional Situation

STATEMENT RE. INTERNATIONAI* 
SITUATION

The Prime Minister and Minister of
External AfTidTS (Shri Jawaharlat 
Nehm): Mr. Speaker, Sir, on the
13th of September 1956, the last day
of the last session of the Lok Sabba^ 
I made a statement in the House
about the developments relating tof 
the Sueis Canal issue. Pr.evious to
that, on the 8th August, I ^ d  g iv ^
to the House an account of the deve­
lopments. which followed the action o f
{he Egyptian Govemmeni in nattooa-̂  
Using the Sue^ Canal Coo^wny.




